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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
} AT HYDERABAD

Y

0.A.No, 721/93 Date of Order: 19,07.93

1, P, laxmana,,
2. K. Damodar

3. D, Venkate
ses Applicants

Vs,

1.,.The Supdt, of Pojst Office, Vizianagaram
-Division, A,P,

2. The Director Géneral, Department of
Posts, Dak Bhavan, Sandad Marg,,

New Delhi - 110.001, o Respondents

Mr, Krishna Devan

L 13

Counsel for the Applicants

Counsel for the Respondents : Mr. V, Bhimanna
CORAM :
THE HON'SLE SHRI A,B,GORTHI 3 MEMBER (A)

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (J)

(Oxder of the Divn, Bench passed by
Hon'ble Shri A#g. Gorthi, Member (A) ),

The prayer. of all thg three applicant$ is for grant
of 1/4th of Daily Anloﬁance and reimbursement of mess
charges for the perﬁqd of Training in Postal Training Centre,
Mysore., Applicants 1jiand 2 underwent training from 16,8.88
to 5.,11,.88, Appligant No.3 was at the trai ning centre from

17-7-89 to 6-10-89,
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Copy to:- N
1. The Supdt., of Post OfFfice, Vizianagaram, Division, A.P.
2. The Director General, Department DF Posts, Dak Bhavan,
Sansad Marg, Neuw Delhl. e
3. One copy to Sri, Xrishna Devan, advocate, CAT, Hyd.
4, One copy to Sri. VU.Bhimanna, 88dl. CGSC, CAT, Hyd.
5. One copy to Libracy, CAT, Hyd. |
6. One spare'éonL
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ﬁif Shri V.Bhimanna, learnsed counsel for the Respon-

perey

dents took a praﬁiminary objection on the ground that

the claim sﬁfféréhfrom delay and hit by section 21 of

A.T.Act, 1985, éhri‘Kfishna-Dauan, learned counssl for

. ' ° ' .

the applicant colnters the argumant of the Respondentg.k,NQ*K“T Q
|

', L . i

that the iecouar§ on account of Daily Allowance Advance

}?ade by the Respbndents @n 31-7-1892, uhereas this Ori-

L
ginal Applicatich is filed on 23-6-93. Me tharefore

contends that the application has been filed within the
: I
period of limitation as laid down insection 21 of A.T.
i
Act, 1985, In any case as a number of similar applica-

tions have been |alloued by this Tribunal in past, uwe
NS TS ;
A are irtended todlow this application also at the admis-

¢ |
4L sion stageﬁa? er -hearing both the counsel., Accordingly

following orders are passed ‘-

hx(i)applicants 1 and 2 are
entitled for reimbursaement
| of mess charges dur;ng the
| pericd from 16-8-88 to

| 5-11-88 and applicant-3 is
| entitled for the same from
17=-7-89 to 16-10-89. A

(ii)all the three applicants
are entitled to 1/4fh of Pull
D.A. inaccordance with para
3(2) of G.0.1. orders under
S.R,

3. The application is allowed inﬁhe above terms. No

. order as to casts.

-—-—f—" .\r\——ﬁ’\-ja
(T. CHANDRASEKHAR REDDY) (AFP GGRTHI
‘ a

‘Member mber

avl/ ' Dt. 19th July, 1993,
Dictated in Open Court.
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IN THE CLNTRAL ADMINISTRATIVE TRIBUNLL
HYDERABAD BENCH 7,7 HYDERZBAD

THE HON'BLE MIX}SUSTICE V.NEELADRI RAO
VICE CHXIRMAN
AND

THE HON'BLE MEK.A.B.GORTY ; MEMBEK(AD) .

AND

THE HON'BLE #R.T.CHAIDRASEKHAR REDLY
: MEMBER(J)

A

THE HON'BLE I:lj.p.T.TIRUVENGADm sM(&)

Dated : [Q—/7'Z.Jh993

S

~—6RDEER/ JUDGMENT 3

ok

\/l\{o'f-ordéf'--'a?s to:costs.

_CL}NO/‘— L eee— )

Acmitited and Interim directions
isgue g '

1

Alloweg

osed of with Qirections -

Disgfissed

Di, smy gged as withdrawn
Diemixsed for de;fault.
Rejected/ Ordered






